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¢  [Passep BY THE INDiAN LEGISLATIVE ’CovNou.]

(Beceived the assent of ﬁze Governor Geneml on the 26tk
Septembm 1918)

An Act to take powers to provide for the 1
~ cheap supply of cotton cloth to the poorer
classes of the commumty '

W»HED»EAS it is expe‘(‘hent to take powers for the
purpose of encouraging or maintaining the
supply, at reasonable rates, to the poorer classes of the -
‘community, of cotton ¢loth manufactured in this
country ; It is hereby enacted as follows:—

1. This Act may be called the Cotton Cloth Act, short titte,
1918. :
2. In this Act unless there is anythmg repug- Definitions. V
nant in the sub;;ect or context,— :

(@) Controller ** means a Controller appomted‘ ,
.under this Act;

(b) * Cotton cloth meabns cotton cloth manuface
- tured in this country; and '

(¢) “Standard cloth” means any kind of cotton
cloth which a Controller may, from time
~ to time, declare to be standard cloth.

3. The Governor General in Counml may, by noti- Fower to
fication in the Gazette of India, appoint one or more Flmsior,.
persons as he may think fit to be Controllers for  the
© purposes of this Act, and shall speclfy in any such
notification the "area in which any. Oontroller 8o ap-"
pomted shall exercise his powers.

(1) ‘Whernever it appears to a . Controllel that Po‘zer'ﬂnof the
 such a course is necessary or expedlent for the purpose “"™"

of
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of -encouraging or maintaining the supply of
standard cloth, at reasonable rates to the poorer
classes of the community, he may (subject to this Act
and the rules made thereunder and to the control of

the Governor General in Councﬂ) make %eneral or

special orders regulating or giving directions within
the area in which he is empowered, with respect to
the manufacture, transport, dlstrlbutlon and sale or
‘purchase of, or other dealings in, cotton cloth.

(2) Without prejudice to the O"el:lerahty of the
foregoing power, orders may be made by a Con-

- tr oller—

(@) decla1 ing and defining the classes of standard
cloth ;

(b) prescribing distinotive indications which shall
be woven into, 4mpressed or otherwise
displayed upon, different classes of stand-
ard cloth; - '

(¢) requiring any person, who ordlnarﬂy manu-
factures cotton cloth, to manufacture, or
provide for the manufacture of,  standard
cloth in such quantity, of such quality
and by such date as the Oontloller may
direct ; and

(¢) fixing the prices to be paid to the manufac-
Jturer for -standard ' cloth or for any
“particular class of standard - cloth; and
providing for the payment thereof on
delivery :

. Provided that in fixing- pllces the Controller
shall have regard to the cost of production -
and to the allowance of a reasonable pro-
fit, without. necessarily takmg into con- -
sideration ‘the market-price, and if the
Controller is satisfied that the manufac-
turer has incurred actual loss arising out
of forward contracts entered into befow

" the commencement of this Act and that -
such loss is immediately attributable to
an order under this Act, he may take

- such loss info account :.

Provided
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Prov1ded further that the Controller may fix
“different prices in the case of different
localities or, if special reasons ex1st in
respect of different manufacturers in’ the o
same locality. ’

5. Where a Controller is appointed in exercise of Appomtment -
the power conferred by section 8, the Governor g Sty -
General in Council shall appoint a Committee con- s
sisting of such number of persons having knowledge
of the cotton or cotton cloth trade as he thinks fit to
assist the Controller with their advice in the perform-
ance of his duties. Before a Controller issues any
- order declaring and defining the classes of standard

cloth or fixing the prices to be paid to the manufac-
turer, he shall consult the Commlttee, and he may
consult the Committee on any ‘other mattel corinected , :
with his duties : : .

Provided that, if the op1n1on of the majorlty of -
members of the Committee ‘who are present at any
meeting is adverse to the issue of any order, the Con-
troller shall, if .he does mnot accept the Committee’s -
advice, refer the matter for the decision of the
‘Governor General in Couneil. - :

'6. Where, by an order made in the exercise of Bi?iﬂ;f;efufe _

‘powers conferred by section 4, the Controller has of siandsra’
directed a manufactarer to manu“ acture, or prov1de oloth:

for the manufacture of, standard cloth and has - fixel

the price therefor, the manufacturer shall deliver the

same at such time and place and in such manner as _

~ the Controller may specify from time to time; and the ‘ "

Controller shall pay or cause to be paid to the - manu-

facturer the said price, together with the frelght 1f

any, actually paid by the manufacturer.

. Subject to the control of the Governor General Delegatun of .
in Council, a Controller may, from time to time by powers.
“order in writing, delegate all or any of his powers
-subject to such condltl(_)ns and restrictions as may be

prescribed therein.
8. If any person acts in contravenmon of or, wlth Peualty for
out reasonable cause, fails to comply with the provi- Jyoistience.

. of orders
“sions of any or der made undel section 41 or eounterfelts umlefL 580+

upon -




' 944 IR Colton Cloth. [AGT xxnxl )
upon. any “cloth & - distinctive 1nd10at1on prescrlbed"

~with imprisonment which may extend to s1x months,, -
01 Wlth fine or with both:

o "ﬁ';’i‘c";”ff fix (1) The Looal Government shall 1f standard-

© Standard. cloth is sold in the provmce, by order in writing

- the price at which alone standard cloth or any class
 of standard cloth shall be sold to the public. .~

® Ordersmay be made fixing different prices for
different localities or for different methods of sale. '

(8) Every such order shall be pubhshed in suoh

best adapted for bringing the prices so ﬁxed to the :
notice of the poorer olasses

Limitationof 10, (I) No person ‘shall sell or keep, offer or ex-
salo of stand- yjose for sale to the public, standard cloth othérwise
~ than at such price as may be fixed by the Local
Government and in accordance with the terms and
condltlons of a license issued in thi§ behalf. '
(2) If any person contravenes the prov1s1ons of
sub-section (1), he shall be punishable with imprison-
. ment which may extend to six months or with ﬁne
S or with both. ’ '
Grant of 11. A licensé for the sale of standard cloth shall
liconses for . be-granted by. such authority, in such form and subject
_ ardotn 4o such conditions as the Local Government may pre- -
 seribe by rules made under this Act. _
Rule-making 12. (1) The Governor General 1n Councﬂ may
- power.  make rules—

(a) prescribing thg powers and dutles of the
Controller, '

(b) rescr1b1n0* the menner in Whlch the Con-
troller’s orders shall be pubhshed or selved
- as the case may be, and -

hls A.ot

( 2) The. Tocal Government shall, if standard cloth
is sold in the. p1OV1nce make rules prescribing the

- authority

by the Controller, such person shall be punishable

- cloth, which shall be notified in the local official gazette, fix |

manner as the Local Government may consider to be -

() generally giving effect to the prov1s1ons of
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“authority by which, the form in which and the con-
- ditions under which, Jany license or class of licenses
_ for the sale of standard cloth shall be granted.

(3) Rules made under this Act ‘shall'be published

* jn the Gazette of India or the local-official gazette,as

the case may be, and on such publication shall have _'
~ effect as if enacted in this Act.. s o

a Nh R onl Trieendine Protestion for
13. No suit, prosecution or other legal proceeding Dot

- shall lie against any person for anything which is in underthe =

~good faith- done or. intended to:be done under this Act
Act. . , o
14. All powers given by this Act shall be in Foyemsof Act
addition to and not in derogation of any other powers tive.
conferred. by or under any enactment, and-all such

powers may be exercised in the same manner and by

the same authority as if this Act had not been made.



